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Central Administrative Tribunal
Pantmmdampnl Damah
Principal Bench
.y n A - L
O0.A, No. 2087 of 2002
AMmer Tim 1l 1o L_ A1 e D Coann
New Delhi, this the 21st day of August, 2002

HON’BLE SMT.LAKS
HON’BLE MR.

Shri Ved Pal,

5/ Shri Chandan S

Presently working

Mayur Vihar Fire 8

I.P.Extension,

New Delhi-110092.

{(By Advocate: Shri

1. Govt. of HCT of
Through Chief 5
Delhi Secretari
I.G.5tadium, I.
New Delhi.

2. Principal Sectr
Delhi Secretari
1.G.5tadium, I.
New Delhi.

3. Chief Fire Offi
Pelhi Fire Serv
Fire Headguarte
Connaught Circu
New Delhi.

HMI SWAMINATHAN, VICE-CHAIRMAN (J)

S.A.T.RIZVI,

MEMBER (A)
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heard learned counsel for th
cant’s grievance in this 0OA is
nts are not holding the DPC 1in
the Government of India’s
d 8.9.1998 read with those of
gard to the vacancies which are
are anticipated in the Office.
applicant, he is fully eligible
Sub-Statiocn Officer {(B8TC) as he



{2}
hagy}ulfillgé-the required gualifications for the
feeder grade of Sub-Officer. Learned counsel has
#Bgo submitted that the applicant alsoc possesses
the certificate required under the relevant

recruitment rules for promotion to the post of
Sub— Station Cfficer. Learned counsel , submitted
that in the seniority list of Sub~— Station
Officers, the persons upto the 81. No. 78 have
already been promoted as STOsand applicant’s name
is shown at S1. No.82. 1In this regard, learned
counsel has drawn our attention to the
representation made by the applicant dated
24.,4.2002 followed by a reminder to the
respondents, that is, Respondent No.2. Learned

the consideration zone for promotion to the post
of Sub-~Station Officer. He has submitted that no
reply has been received by the applicant to his
representations.

3. In the facts and circumstances of the
case, we consider it proper to dispose of this OA

) N I o PSR B | - -~ - am e m de e ] f -
the aroresaid representations nade by the
P - - e g . S -~ PRy 3 - Lo e B
aypl_!.l..,d,nt and take appropriate action 0y holdi ig
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& DFPC as early as pPO8SS8SiopiLe, il aCCovr dance with
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instructions on the subject. This shall be done
within a periocd of one month from the date of
receipt of a copy of this order with intimation
to the applicant. It is needless to say that if
the vacancies are existing, it is only proper for
Y =
the respondents to fill we them . in accordance
A
with the relevant instructions on the subject.
\
t/
(dR
{8.A.T.Rizvi) (Smt.Lakshmi Swaminathan)
Member(A) Vice-Chairman(J)

e



